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A  • Eh,:. 7i<.t day of October, 1997^  New Delhi, this the 21st
nr Jose p.verghess.vloe Chairman(J)iln bifMr. N.sahu, Member(Admnv)

l .Suresh Singh S/o Shri Rara Swaroop
2.Narendra Kumar S/o Shri Ramesh

Chandra Sharma

S.Sved Reyaz Jamal Rizvi S/o ShrilifaS Dl1ossntl"«°rling Chargeman
All die pieswiiL-i./ r..r-torv Muradnagai
Grade-II at 0"" -APPLICANTS
Distt -. Ghaziabad 201 206

Versus

t.The General Manager, ordnance
Factory Muradna~gar , uisi-i..
Ghaziabad.Pin 201206

■V 2.The Chairman Ordnance Factory
Board,- Government of
Ministry of Defence, 1 » -RESPONDENTS
Auckland Road,Calcutta--700 001 .

(By Advocate - Shri S.M.Arif)
'  0 R-tO,.x....a 11

py nr .-rn^ie P.Verx.h.ese„XC..U^^
The relief sought in this application is thatthe applicants may be granted promotion with effect from

12.9. 199A the date from which the juniors to the
t  , applicants have been promoted from Chargeman Grade^II to
''i u-h- trades of Chargeman\  Chargeman Grade-I among the trades

Electrical/ Mechanical (Technical) respectively.

2  The respondents, atter notice, have filr.i
reply stating that the applicants have been promoted
from Chargeman Grade-II to Chargeman Grade-I with effect

■from 19.8.1997 and the question whether the applicants
would be granted promotion with effect from 12.9. 1994
has been referred to ' a review DPC. In view of this
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rnQ'ttsr this O.A. is disposod , of diroctiriQ tho

respondents to intimate the result of the review DPC to

the applicants and the applicants are at liberty to

agitate the same as a. fresh cause of action arises. No

order as to costs.

(N.Sahu) ' (Dr. Jose F*-. Verghese)
Member(Admnv) Vice Chairman(J)

rkv.
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